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The ongoing anti-terror
operation in Jammu’s
Kathua district was ex-

tendedtonewareasonSatur-
day following the recovery of
thebodyofafourthpoliceman
and two slain terrorists from
the scene of a fierce gunfight
inaremote forestedarea.
The intense battle, which

erupted on Thursday morn-
ing, has claimed the lives of
four policemen and two ter-
rorists, while seven security
personnel, including a dep-
uty superintendent of police
(DSP),havesustainedinjuries.
Officials said that security

forceswerecontinuingtosan-
itise the encounter site,while
thesearchoperationhasbeen
extended to nearby areas, in-
cluding Billawar Heights, to
trackdownandeliminate the
militants.
The latest phase of the op-

eration is focusedon thearea
near Jakhole village in Ghati
Juthana, Rajbagh, located
about30kilometres fromthe
initial encounter site in Sani-

yal village, Hiranagar sector.
Thismarks the second phase
of the operation, which has
already seensignificant casu-
altiesonbothsides.
Sourcessaidthatthesearch

will continue, as up to three
terrorists may still be hiding
intheGhatiforestsorcouldbe
moving toward surrounding
woodedareas.
Security along the Jam-

mu-PathankotNationalHigh-
way has been tightened, with
alarge-scalesearchoperation

covering several kilometres,
from Sanyal to Ding Amb.
The operation involves mul-
tiple agencies, including the
army, BSF, CRPF, and NSG,
with support from helicop-
ters,drones,andsnifferdogs.
On Friday, Jammu and

Kashmir’s Director General
ofPolice(DGP)NalinPrabhat
confirmed that the terrorists
involvedinthegunbattlewere
thesamegroupthathadbeen
intercepted earlier in Saniyal
village.

ZULFIKAR MAJID
SRINAGAR, DHNS

J&K:Anti-terror opextended;
bodyof4th cop recovered

Empuraantomake17‘voluntary
cuts’afterSanghbacklash

THIRUVANANTHAPURAM
DHNS & PTI:Amid strong crit-
icism from BJP and Sangh
ParivaroutfitsagainstMohan-
lal-starrer L2: Empuraan, the
film’s producers have report-
edly decided tomake “volun-
tarymodifications”.
Sources said the filmmak-

ers are considering changes
to at least 17 parts of the film,
includingalteringthenameof
the character ‘Baba Bajrangi’.
They are expected to submit
the modified version to the
censorboardnextweek
MuraliGopy, thescriptwrit-

er, declined to comment. “I
prefer to remain silent now,”
hetoldDH.
In addition to the criticisms

from various BJP and Sangh
Parivar groups, the RSS
mouthpiece Organiser also
condemnedthefilm.
Thearticle accused the film

ofspreadingananti-Hinduand
anti-BJP narrative, warning it
couldfurtherdivideanalready
fracturedIndia.
“The film delved into the

sensitive subject of the post-

Godhra riots in Gujarat with
a clear and alarming bias,” it
alleged.
OrganiseralsoflayedMohan-

lal for choosing such a “propa-
ganda story”and said his deci-
sion tostar ina filmpromoting
such a “divisive and politically
charged narrative” was a “be-
trayal”ofhisloyalfanbase.
The article claimed that

director Prithviraj Sukuma-
ran had long been known for
his political leaning but those
leanings were presented with
“littlesubtlety”inEmpuraan.
BJPleadersinKeralareport-

edlyraisedconcernsaboutthe
film during a core committee
meeting in Thiruvananthapu-
ramonFriday,questioningthe
censorboard’sapproval.How-
ever, theBJPleadershipchose
not tocommentpublicly.
Rajeev Chandrasekhar, the

newly appointed BJP state
chief,alsofacedbacklashafter
wishing the filmwell on social
media.
He later clarified that his

message was a result of per-
sonalrelationswithMohanlal.

Seventeen years after a
cash-at-judge’sdoorcase
rocked the judiciary, a

specialCBIcourtonSaturday
acquitted formerPunjaband
Haryana High Court judge
Justice (Retd) Nirmal Yadav
andfourothersinthematter.
In the sensational case, a

packet containing Rs 15 lakh
was allegedly wrongly deliv-
ered at the residence of Jus-
tice Nirmaljit Kaur, another
sitting high court judge, on
August 13, 2008. It was al-
legedthatthecashwasmeant
forJusticeYadavasabribeto
influenceapropertydeal.
The matter was reported

to the Chandigarh Police,
following which an FIR was
registeredinthematter.How-
ever, thecasewas later trans-
ferredtotheCBI.
Reacting to her acquittal,

Yadavsaidshedidnotdoany-
thingwrongandhas“fullfaith
inthe judicial system”.
Defence counsel Vishal

GargNarwanasaidtheCourt
ofSpecialCBIjudgeAlkaMa-
lik acquitted Yadav and four
others on Saturday. There
wereatotalfiveaccusedinthe
case,oneofwhomdiedduring
thetrial.“Todaythecourthas
passed the judgment in the
matter. Justice (Retd) Nir-
malYadavhasbeenacquitted.
False allegations have been
levelled against her,”Narwa-

natoldreportershere.
AdvocateBSRiar, counsel

for accused Rajiv Gupta and
Sanjeev Bansal, said, “Yes,
it took 17 years for this judg-
ment, but that was not the
fault of the defense councils.
The delay was on the part of
theCBI, as they kept seeking
permissions from the high
court and bringing in differ-
ent witnesses at different
times. The important thing
is that justicehas finallybeen
served.We are relieved that,
even though it was delayed,
the right decision was made
intheend.”
ThecourtonThursdayhad

heard the final arguments in
the case registered against
Justice Yadav by theCBI and
postedthepronouncementof
verdict forMarch29.
The verdict comes amid a

ragingrowoverthediscovery
of “four to five semi-burnt
sacks of Indian currency
notes” at the Lutyens res-
idence of then Delhi High
CourtjudgeYashwantVarma
following a fire incident on
March 14. Varma has denied
any knowledge of the cash
discovered.
ReactingtoJusticeVarma’s

case, Yadav said, “Who will
keepmoney in theouthouse?
We don’t know what hap-
pened but the SC has rightly
saidthattheywillnotregister
an FIR but probe thematter
first.”

Cash-at-door
case:Former
HCjudge
acquitted

CHANDIGARH, PTI

CBIcourtrelief for3others in
17-yr-oldcorruptioncase

▼

IndiaandtheUShavedecid-
ed to hold sector-specific
talks in the coming weeks

to finalise the structure of the
proposedbilateraltradeagree-
ment (BTA), the government
saidonSaturday.
The engagement between

the two countries came in the

backdropoftheUSA’sthreatto
imposereciprocal tariffsonits
keytradingpartners,including
India,onApril2.
The decision to hold dis-

cussions in the coming weeks
follows four days of talks -- be-
tween senior officers of India
andtheUS--whichconcluded
hereonSaturday.
“Sectoral expert-level en-

gagementsundertheBTAwill
start virtually in the coming
weeks and pave the path for
an early negotiating round in
person,”theministrysaid.
In a statement, the com-

merce ministry said to realise
the shared objective of pro-
moting growth that ensures
fairness, national security and
jobcreation,bothsidesbroadly
come to an understanding on
the next steps towards a mu-
tually beneficial, multi-sector
BTA, with the goal to finalise
its first tranche by fall (Au-
gust-September)2025.
Through the agreement,

the two countries are look-
ing to increasemarket access
for their goods, cut tariff and
non-tariffbarriersanddeepen
supply chain integration in a
mutually beneficial manner,
it added.
“Both sides look forward to

building on this milestone in
the comingmonths to finalise
theBTA,ensuringitalignswith
the sharedgoals ofprosperity,
resilience,andmutualbenefit,”
itadded.
A team of US officials,

headedbyAssistantUSTrade

Representative for South and
Central Asia Brendan Lynch,
was here to finalise the con-
tours and terms of references
of theproposedpact, aimedat
more than doubling the bilat-
eral trade to USD 500 billion
by2030.
The meeting follows the

visit of Commerce and Indus-
tries Minister Piyush Goyal
to Washington from March
4-6 during which he met his
US Trade Representative Ja-
miesonGreer andCommerce
SecretaryHowardLutnickand
subsequentvideoconferences
betweenthetwosides.

India,USdecide toholdsectoral talksunderproposed tradepact
Discussionscentreonmarketaccess,
reducingtariffs&non-tariffbarriers

▼
NEW DELHI, PTI

AURANGABAD, PT I : A
65-year-old man was al-
legedly killed, and his torso
was burnt in a ‘Holika Da-
han’ fire as part of ‘black
magic’ rituals inBihar’sAu-
rangabad district, a police
officersaid.
The deceased has been

identified as Yugual Yadav,
hesaid.
Police have arrested four

persons,includingarelative
of a ‘tantric’ in connection
withtheincident,theofficer
said, adding that the tantric
isabsconding.
Aurangabad Superin-

tendent of Police (SP) Am-
brish Rahul told reporters,
“Madanpur police station
on March 13 received a
missing complaint about
Yugal Yadav. During the in-
vestigation,officialscameto
knowaboutthediscoveryof
humanbones from the ash-
es of a Holika Dahan fire in
Bangervillage.”
Officialsinspectedthesite

and found charred human
bonesandYugal’s slippers.

65-year-oldman
beheadedaspart
ofblackmagic
rituals inBihar

FamilymembersofconstableBalwinderSinghChib,who
waskilled inagunfightwith terrorists,mournduringhis

cremation, inKathuadistrict,onSaturday. PTI

TRADEDIALOGUE
� India andUSaim to finalise the first trancheof thebilat-
eral tradeagreement (BTA)byAugust-September2025,
focusingon fairness, national security, and job creation

� TheUS is pushing India tonegotiate a large andgrand
bilateral tradeagreementwhile seeking toopen the
agriculture sector forAmericanbusinesses.
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ಆಳಂದ (ಕಲಬುರಗಿ ಜಿಲ್ಲೆ): ತಾಲ್ಲೂಕಿನ ಖಜೂರಿ 
ಗ್ರಾಮದ ಕೋರಣೋಶ್್ವರ ವಿರಕ್್ತಮಠದ ಬಾವಿಗೆ 
ವಿಷಕಾರಿ ಕಿರಾಮಿನಾಶ್ಕ್ ಔಷಧ ಎಸೆದ ಆರೋಪದಡಿ 
ಮಠದಿಿಂದ ವಿಮುಕ್್ತಗೊಿಂಡಿರುವ ಸ್್ವಮಿೋಜಿ, ಒಬ್್ಬ 
ಮಹಿಳೆ ವಿರುದ್ಧ ಆಳಿಂದ ಠಾಣಯಲ್ಲೂ ಶುಕ್ರಾವಾರ 
ಪರಾಕ್ರಣ ದಾಖಲಾಗಿದೆ.

ಮಠದಿಿಂದ ವಿಮುಕ್್ತಗೊಿಂಡಿರುವ ಮುರುಘೋಿಂದರಾ 
ಸ್್ವಮಿೋಜಿ (ಚಿಂದರಾಶೋಖರಯ್ಯ ಅಸೂಟಿ), ಅನಿತಾ 
ಗಣಪತಿ ವಿರುದ್ಧ ಮಠದ ಟ್ರಾಸ್ಟಟ್‌ ಸಮಿತಿ ಸದಸ್ಯ 
ಹಣಮಿಂತ ಸ್ವಳೆೋಶ್್ವರ ನೋತೃತ್ವದಲ್ಲೂ ದೂರು 
ನಿೋಡಲಾಗಿತ್್ತ. ವಿಮುಕ್್ತಗೊಿಂಡ ನಿಂತರವೂ ಸ್್ವಮಿೋಜಿ 
ಮಠದ ಹಿಿಂಬ್ದಿಯ ತಗಡಿನ ಶಡ್‌ನಲ್ಲೂ ಉಳಿದುಕಿಂ-
ಡಿದಾದಾರೆ.

‘ಅಸೂಟಿ ಅವರು ಮಠಕ್ಕೆ ಕ್ಟ್ಟ್‌ ಹೆಸರು ತರಲು 

ಈ ಕ್ೃತ್ಯ ಮಾಡಿದಾದಾರೆ. ಮಠದ ಶಾಲೆಯಲ್ಲೂ 300ಕ್ಕೆ 
ಹೆಚ್ಚು ವಿದಾ್ಯರ್ಥಿಗಳಿದಾದಾರೆ. ಮಧ್್ಯಹ್ನದ ಊಟ್, 
ಕುಡಿಯುವ ನಿೋರಿಗ್ಗಿ ಅದೆೋ ಬಾವಿಯ ನಿೋರು 
ಬ್ಳಕ್ ಮಾಡಲಾಗುತ್ತದೆ. ಮಕ್ಕೆಳ ಆರೋಗ್ಯದಲ್ಲೂ 
ಏರುಪೋರು ಉಿಂಟುಮಾಡಿ ಮಠಕ್ಕೆ ಕ್ಟ್ಟ್‌ ಹೆಸರು 
ತರುವ ಹುನಾ್ನರ ಇದೆ. ಸೂಕ್್ತ ತನಿಖೆ ನಡೆಸಿ 
ಕಾನೂನು ಕ್ರಾಮ ಕ್ೈಗೊಳ್ಳಬೋಕು’ ಎಿಂದು ದೂರಿನಲ್ಲೂ  
ಒತಾ್ತಯಿಸಿದದಾರು.

ಮಠದ ಬಾವಿಗೆ ಕ್ರಿಮಿನಾಶಕ: ಇಬ್್ಬರ ವಿರುದ್ಧ ಎಫ್‌ಐಆರ್‌
ಪ್್ರಜಾವಾಣಿ ವಾರ್ತೆ

ಬೆಂಗಳೂರು: 'ರಾಜ್್ಯದಲ್ಲೂರುವ ಎಲ್ಲೂ 
ಕೋರ್ಟಥಿ ಹಾಲ್‌ಗಳಲ್ಲೂ ಅಿಂಬೋಡಕೆರ್‌ 
ಜ್ಯಿಂತಿ (ಏಪ್ರಾಲ್‌ 14) ಒಳಗ್ಗಿ 
ಸಿಂವಿಧ್ನ ಶಿಲ್ಪಿ ಡಾ.ಬಿ.ಆರ್‌. 
ಅಿಂಬೋಡಕೆರ್‌ ಅವರ ಭಾವಚಿತರಾ 
ಅಳವಡಿಸಬೋಕು’ ಎಿಂದು ಕ್ನಾಥಿಟ್ಕ್ 
ನವ ಜಾಗೃತಿ ವೋದಿಕ್ ಆಗರಾಹಿಸಿದೆ.

‘ಸಮಾಜ್  
ಕ್ಲಾ್ಯಣ ಸಚಿವ  
ಎಚ್‌.ಸಿ.  
ಮಹದೆೋವಪಪಿ  
ಅವರ  
ಮನವಿಯಿಂತೆ,  

ಕಾನೂನು ಸಚಿವ ಎಚ್‌.ಕ್. ಪಾಟಿೋಲ್ರ 
ನಿದೆೋಥಿಶ್ನದ ಅನ್ವಯ, ಎಲ್ಲೂ ಕೋರ್ಟಥಿ 
ಹಾಲ್‌ಗಳಲ್ಲೂ ಅಿಂಬೋಡಕೆರ್‌ ಭಾವಚಿತರಾ 
ಅಳವಡಿಸಲು ಆದೆೋಶ್ ಹೊರಡಿಸುವಿಂತೆ 
ಹೆೈಕೋರ್ಟಥಿಗೆ ಕಾನೂನು ಇಲಾಖೆಯು 
ಈಗ್ಗಲೆೋ ಪರಾಸ್್ತವ ಸಲ್ಲೂಸಿದೆ. 
ಹೆೈಕೋರ್ಟಥಿ ಮುಖ್ಯ ನಾ್ಯಯಮೂತಿಥಿ 
ಈ ನಿಟಿಟ್‌ನಲ್ಲೂ ಕ್ರಾಮ ತೆಗೆದುಕಳ್ಳಬೋಕು’ 
ಎಿಂದು ವೋದಿಕ್ಯ ಅಧ್ಯಕ್ಷ 
ಅನಿಂತರಾಯಪಪಿ ಮನವಿ ಮಾಡಿದಾದಾರೆ.

‘ಸಮಾಜ್ ಕ್ಲಾ್ಯಣ ಇಲಾಖೆಯಲ್ಲೂ 
ಅಿಂಬೋಡಕೆರ್‌ ಅವರ ಮಾದರಿ ಭಾವಚಿತರಾ 
ಲ್ಭ್್ಯವಿದುದಾ, ನಾ್ಯಯಾಲ್ಯಗಳ 
ಅವಶ್್ಯಕ್ತೆಗೆ ಅನುಸ್ರವಾಗಿ ಪೂರೆೈಕ್ 
ಮಾಡಲಾಗುವುದು. ಅಲ್ಲೂದೆ, ಅದರ 
ವಚಚುವನು್ನ ಭ್ರಿಸಲಾಗುವುದು ಎಿಂದು 
ಸಮಾಜ್ ಕ್ಲಾ್ಯಣ ಇಲಾಖೆಯ ಪರಾಧ್ನ 
ಕಾಯಥಿದಶಿಥಿ ಮಣಿವಣ್ಣನ್‌ ಅವರು 
ಕಾನೂನು ಇಲಾಖೆಗೆ ಪತರಾ ಕ್ಡಾ 
ಬ್ರೆದಿದಾದಾರೆ. ಹಿೋಗ್ಗಿ, ಭಾವಚಿತರಾ 
ಅಳವಡಿಸಲು ಆದಷ್ಟ್‌ ಬೋಗ ಕ್ರಾಮ  
ತೆಗೆದುಕಳ್ಳಬೋಕು’ ಎಿಂದೂ ಅವರು 
ಒತಾ್ತಯಿಸಿದಾದಾರೆ.

ಅಂಬೇಡ್್ಕರ್‌ ಭಾವಚಿತ್ರಿ 
ಅಳವಡಿಸಲು ಮನವಿ

ಬೆಂಗಳೂರು: 2024ನೋ ಸ್ಲ್ನ ಮುಖ್ಯಮಿಂತಿರಾ ಪದಕ್ಕ್ಕೆ 219 ಪೊಲ್ೋಸ್ಟ 
ಅಧಿಕಾರಿ ಹಾಗೂ ಸಿಬ್್ಬಿಂದಿಯನು್ನ ರಾಜ್್ಯ ಸಕಾಥಿರ ಆಯ್ಕೆ ಮಾಡಿದೆ. 

ರಾಜ್್ಯದ ವಿವಿಧ ಘಟ್ಕ್ಗಳಲ್ಲೂ ಕ್ಲ್ಸ ಮಾಡುತಿ್ತರುವ 197 ಪೊಲ್ೋಸ್ಟ 
ಅಧಿಕಾರಿ, ಸಿಬ್್ಬಿಂದಿಯನು್ನ ಮುಖ್ಯಮಿಂತಿರಾ ಪದಕ್ಕ್ಕೆ ಆಯ್ಕೆ ಮಾಡಲಾಗಿದೆ. 

ಅಲ್ಲೂದೆೋ ನಕ್್ಸಲ್‌ ಕಾಯಾಥಿಚರಣಯಲ್ಲೂ ಭಾಗಿಯಾಗಿದದಾ  
22 ಮಿಂದಿಯ ತಿಂಡವನೂ್ನ ಈ ಪದಕ್ಕ್ಕೆ ಆಯ್ಕೆ 
ಮಾಡಲಾಗಿದೆ.

ರಾಜ್್ಯದ ಹಾಗೂ ನರೆ ರಾಜ್್ಯದ ನಕ್್ಸಲ್ರು ಶ್ರಣಾಗಿ 
ಮುಖ್ಯವಾಹಿನಿಗೆ ಬ್ರುವಲ್ಲೂ ರಾಜ್್ಯ ಗುಪ್ತಚರ ಘಟ್ಕ್ 
ಹಾಗೂ ನಕ್್ಸಲ್‌ ನಿಗರಾಹ ಪಡೆಯ ಅಧಿಕಾರಿ, ಸಿಬ್್ಬಿಂದಿಯ 

ಪಾತರಾ ಗಮನಾಹಥಿ ವಾಗಿತ್್ತ. ವಿಶೋಷ ಕಾಯಾಥಿಚರಣಯಲ್ಲೂ ಪೊಲ್ೋಸರು 
ಪಾಲ್್ಗೊಿಂಡು ಯಶ್ಸಿ್ವಗೊಳಿಸಿದಾದಾರೆ ಎಿಂದು ಆದೆೋಶ್ದಲ್ಲೂ ತಿಳಿಸಲಾಗಿದೆ.

ನಕ್ಸಲ್‌ ಕಾರ್ಯಾಚರಣೆ ಸಿಬ್್ಬಂದಿ ಸೇರಿ 
219 ಪೊಲೇಸರಿಗೆ ಸಿ.ಎಂ ಪದಕ
ಪ್್ರಜಾವಾಣಿ ವಾರ್ತೆ

ಬೆಂಗಳೂರು: ಬಿಂಗಳೂರು 
ವಕಿೋಲ್ರ ಸಿಂಘ (ಎಎಬಿ) ಇತಿ್ತೋಚೆಗೆ 
ಕ್ೈಗೊಿಂಡಿರುವ ಸವಥಿ ಸದಸ್ಯರ ವಿಶೋಷ 
ತ್ತ್ಥಿ ಸಭೆಯ ಠರಾವಿನಲ್ಲೂ, ‘ಪಾರ್ಟಥಿ 
ಹಡ್‌ಥಿ’ (ಭಾಗಶ್ಃ ಆಲ್ಕ್) ಪರಾಕ್ರಣಗಳ 
ಕುರಿತಿಂತೆ ತಮ್ಮ ಹೆಸರು ಉಲೆಲೂೋಖ 
ಮಾಡಿರುವುದಕ್ಕೆ ರಾಜ್್ಯ ಹೆೈಕೋರ್ಟಥಿ 
ನಾ್ಯಯಮೂತಿಥಿ ಕ್. ನಟ್ರಾಜ್ನ್‌ ತಿೋವರಾ 
ಆಕ್ೋಪ ವ್ಯಕ್್ತಪಡಿಸಿದರು.

‘ವಕಿೋಲ್ರಿಗೆ ಯಾವುದಾದರೂ 
ಅಹವಾಲು ಇದಿದಾದದಾರೆ ಅವರು ನೋರವಾಗಿ 
ನನ್ನ ಮುಿಂದೆ ವಿಚಾರ ಪರಾಸ್್ತಪ 
ಮಾಡಬ್ಹುದಿತ್್ತ’ ಎಿಂದು ಅವರು 
ಬೋಸರ ವ್ಯಕ್್ತಪಡಿಸಿದರು.

ಈ ಕುರಿತಿಂತೆ ನಾ್ಯಯಾಲ್ಯದ 
ಮುಕ್್ತ ಕ್ಲಾಪದ ವೋಳೆ ಎಎಬಿ 
ನಿಣಥಿಯದ ಬ್ಗೆ್ಗೊ ಪರಾಸ್್ತಪ್ಸಿರುವ ಅವರು, 
‘ಠರಾವನು್ನ ಸ್ಮಾಜಿಕ್ ಮಾಧ್ಯಮದಲ್ಲೂ 
ಗಮನಿಸಿದೆ. ದೆಹಲ್ ನಾ್ಯಯಮೂತಿಥಿ 
ಯೊಬ್್ಬರ ಮನಯಲ್ಲೂ ಅಪಾರ 
ಮೊತ್ತದ ನಗದು ದೊರೆತ ಪರಾಕ್ರಣದ 
ಜೊತೆಗೆ ನನ್ನ ಹೆಸರನೂ್ನ ಉಲೆಲೂೋಖ 
ಮಾಡಲಾಗಿದೆ. ಇದರ ಅಗತ್ಯವೋನಿತ್್ತ? 
ಇದು ನಾ್ಯಯಾಲ್ಯದ ವಚಥಿಸಿ್ಸಗೆ 
ಹಾನಿಯುಿಂಟು ಮಾಡುವುದಿಲ್ಲೂವೋ’ 
ಎಿಂದು ಅವರು ಪರಾಶಿ್ನಸಿದರು.

‘ನಾನು ಇನೂ್ನ ಒಿಂದು ತಿಿಂಗಳ 
ಕಾಲ್ ಕ್ಲ್ಬುರಗಿ ಪ್ೋಠದಲೆಲೂೋ ಕಾಯಥಿ 

ನಿವಥಿಹಿಸಬೋಕಿದೆ. ಏತನ್ಮಧ್್ಯ, ಬೋಸಿಗೆ 
ರಜೆ ಬ್ರುವ ಕಾರಣ ಭಾಗಶ್ಃ 
ವಿಚಾರಣ ನಡೆಸಿರುವ ಪರಾಕ್ರಣಗಳಿಗೆ 
ಸಮಸೆ್ಯಯಾಗುತ್ತದೆ. ಹಿೋಗ್ಗಿ, 
ಸಕಾರಣಗಳಿಿಂದ ನನ್ನ ಮುಿಂದೆ ಭಾಗಶ್ಃ 
ವಿಚಾರಣಗೆ ಒಳಪಟಿಟ್‌ರುವ ಪರಾಕ್ರಣಗಳ 
ವಿಚಾರಣಯನು್ನ ಮುಿಂದುವರಿಸಲು 
ಆಗದು. ಅವುಗಳನು್ನ ನನಿ್ನಿಂದ 
ಬಿಡುಗಡೆ ಮಾಡುವುದೆೋ ಸೂಕ್್ತ’ ಎಿಂಬ್  
ಅಭಿಪಾರಾಯವನು್ನ ವ್ಯಕ್್ತಪಡಿಸಿದರು.

‘ಭಾಗಶ್ಃ ವಿಚಾರಣ ಅಲ್ಸಿರುವ 
ಪರಾಕ್ರಣಗಳನು್ನ ನಾನೋ ವಿಚಾರಣ 
ನಡೆಸಬೋಕು ಎಿಂದು ವಕಿೋಲ್ರು 
ಬ್ಯಸಿದರೂ ಎಎಬಿ ಠರಾವು ಪಾಸು 
ಮಾಡಿರುವ ಹಿನ್ನಲೆಯಲ್ಲೂ ನನಗೆ ಆ 
ಪರಾಕ್ರಣಗಳ ವಿಚಾರಣ ನಡೆಸುವ ಇಚೆಛೆ 
ಇಲ್ಲೂ. ಯಾವುದೆೋ ವಕಿೋಲ್ರಿಗೆ ಸಮಸೆ್ಯ 
ಇದದಾರೆ ಅವರು ಲ್ಖಿತವಾಗಿ ಮುಖ್ಯ 
ನಾ್ಯಯಮೂತಿಥಿಗಳಿಗೆ ಮನವಿ ಮಾಡಿ, 
ಆ ಪರಾಕ್ರಣವನು್ನ ಪುನಃ ನನ್ನ ಮುಿಂದೆ 
ಪಟಿಟ್‌ ಮಾಡಲು ಕೋರಬ್ಹುದು’ ಎಿಂದು 
ಅವರು ಸಲ್ಹೆ ನಿೋಡಿದಾದಾರೆ.

‘ಪರಾಕ್ರಣವೊಿಂದರಲ್ಲೂ  ಎಎಬಿ 
ಅಧ್ಯಕ್ಷ ವಿವೋಕ್ ಸುಬಾ್ಬರೆಡಿಡಿ ಅವರ ತಿಂದೆ 
ಪದಾಿಂಕಿತ ಹಿರಿಯ ವಕಿೋಲ್ ಕ್.ಎನ್‌. 
ಸುಬಾ್ಬರೆಡಿಡಿ ಭಾಗಿಯಾಗಿದದಾ ಪರಾಕ್ರಣದಲ್ಲೂ 
ಭಾಗಶ್ಃ ವಿಚಾರಣ ನಡೆಸಿರುವುದನೂ್ನ 
ಪಟಿಟ್‌ಯಿಿಂದ ಬಿಡುಗಡೆ ಮಾಡಲಾಗಿದೆ’ 
ಎಿಂದೂ ಅವರು ಈ ಕುರಿತಿಂತೆ 
ಹೊರಡಿಸಿರುವ ಆದೆೋಶ್ದಲ್ಲೂ ತಿಳಿಸಿದರು.

ಎಎಬಿ ಠರಾವು: ಹೈಕೇರ್ಟಯಾ 
ನಾಯಾ. ನಟರಾಜನ್ ಆkೇಪ
ಪ್್ರಜಾವಾಣಿ ವಾರ್ತೆ

ಸುಧಾ ಮಯೂರ ಓದಿರಿ


